IN THE CENTKAL AD{INS TRATIVE TRIBUNAL

0.A.No,447/94

2.

AT HYDERABAD

AND

Union of India, rep. by its
Secretary, Ministry of Communi-

cations, Department of Telecommuni~

cations, Sanchar Bhavan,
New Delhi - 110 001,

The Chief General Manager,
Telecommunications, A.P.Circle,
Loor Sanchar Bhavan, Nampally
Station Road, Hyderabad - 500 001,
Guntur, Voo s metne e

Te lecom Distfict Engineer,

- Ongole,

The Sub-Divisional Officer,
Telecom, Chirala - 523 155,

Counsel for the applicant

Counsel for the Respondents

CORAM:

HON'BLE SHRI A,B.GORTHI : MEMBER (ADMN.)

HON'BLE SHRI T.CHANDRASEKHARA REDDY 3

P I L =

HYDERABAD BENCH

Date of QOrder: 22.4,1994

.+« Respondents,
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es Mr . V.3himanna

MEMBER {JUDL,)



Order of the Division Bench delivered by

‘Hon'ble Shri A,8.Gorthi, Member (Admn.).

The claim of the applicant is for a direction to
the respondents to grant him temporary status and to

remuiilarise his service in & Group 'D' post as per his

_Seniority after Conooniny cue —--

= m e

2. The applicant claims that he was initially engaged
as a casual mazdoor under SDOT, Tenali from 1978 to 1984,
He was thereafter engaged by SDOT, éhirala from 1.4.1991

to 31,12,1993, Ever since that date he was not given any

work.,

3. There does not seem to be any dispute reéarding

the fact that thé applicant worked under SDOT, Chirala
from 1991 to 1993 as stated in the application. As regards
the claim of the gpplicant for taking into consideration
his previous engagement from 1978-1984, it ié for the
competent authority to examine‘the same in éase the break
in his engagement is to be condoned, Neverthless as

there does not Seem to be any dispute regarding the work
of the applicant ffom 1991—1993( this OA méy be disposed

of at the admission stage itself with directions to the

N

"respondents in-the following terms :i-

(@) . .The name of the applicant will be entered in the
live casual labour register keeping in view the

continuous service rendered by him from 1991-93,

(b) He will be re-engaged as and when there is work -

ihen preference to freshers and juniors,




{c) Hrj_s case Will be considered for grant of
temporary status and subsequent regularisation

in accordance with the extant scheme/instructions,

There shall be no order as to costs,

T .CHANDRASEKHARA REDDY  (A.B.GOKTHY) | N
Member (Judl,). ‘ Member (Admn,) P
Dated; 22nd April, 1994 ”i
’ ‘w&.‘

(Dictated in Open Court )
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- Deputy Regigt::@x {J}c*c
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e The Secretaty to the Minsspro.of, fr-monndan, "Now Delhiels

2. The Chief Ge eneral Mensger, Telecom,
poor sonchar Bhavan, Station Road, Nompelly, Hyd&rabadel.

3e *"&(‘;mimzcl Menager, Telecom, Guniur,

4e. The Telecom #iot.Engineex,. Gngole,,

Ga. The Dub L‘iwisim&d afﬁif‘«_:zhz, felecom, (hirala=155.
6. One copy to M- > .*"7;, 7 advotate, CATeHyd.

7. On2 copy tO M, QAM PASKWRG, m\msc. TaTeHyd,
B. One copy to Ldbrary, CAT.!Hyde

9, Gne spare TEHVe
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TYPED BY COMPAREL BY
CHECKED B . APPROVED =Y

I THE CENYRAL ADMINISTRATIVE TRIBJSAL-
HYDZRABAD BENCH AT HYDERADAL

THEE HON'ELE MR.JUSTIXCE V.NEELADRI RAO -
VICE CHAIRMAN

—

THE HON'BLE MR.A.B.GORTHI 3 i\ﬁMBER(AD)

D

AND
THE FHON'BLE MR,TQCHANDRASEKILE REDDY
MEMBER({JUDL)
AND '

THE HON'BLE TRANGARATAN @ M(ZDMN)

3

Dateds Wr- (4 -1994

ORDERAFUDCMENT

H.5, R.A./C.04No.
' in
0.a.80,  Wyn \O\L, .

T.A.NO0, (W.pa )

Admhtted and Interim Directions

Disposed of with directions

(’_ .

Dismi

Dismigpsed as withdrawn.

Re jefted/Crdered.’

Neo order as to cost‘s%
Central Auministrative Tribun
DESRATCH
. GMAYI199Y

} BvDERABAD %.






